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Kmnui AimJe MaKcarene: The
Que£ftion put by my friend on this side 
whether there are any foreiftn person- 
neJ in Cochin was not answered.

SarOar Mftjltliia: I am sorry I miss
ed that question altogetlier. There 
are certain persons belon̂ fin̂ ? to other 
nationai)lti;e6 who are instructors at 
Cochin.

F u n d a m e n t a l  E d u c a t io n  T r a in in g  
C entre

*1017. Shri M. L. Dwivedl: (a) Will 
the Minister of Education be pleased 
to state whether in pursuance of the 
Government of India’s acceptance of 
the U.N.E.S.C.O.’s proposal mooted at 
the Seventh General Conference for 
locating one Centre for imparting train
ing in Fimdamental Education in 
India, any steps have been taken so far 
to open it?

(b) If so, where?
(c) What will be the capacity in 

which the trainees will be admitted?
(d) Who can seek admission for 

such training?
(e) What is the object of the train

ing?
The Minister of Rehabilitation 

(Shri A. F. Jain): (a) Yes.
(b) Mysore.
(c) Training facilities will be 

available only to those who are 
offered fellowships by U.N.E.S.C.O., 
U.N.O. and other Specialized Agen
cies.

(d) The candidates for fellowships 
should be within the age limit of 21 
to 29 years, graduates and should 
have done some practical work in 
fields relevant to fundamental educa
tion.

(e) The Centre is designed to pro
vide tuaining for specialists in fun
damental education with a view to 
their emplojrinent in U.N.E.S.C.O.*s 
projects in the world.
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Mr. Deputr-Speaker: The hon. 
Member goes on like a torrent or a 
volcano. Shrimati Tarkeshwari 
Sinha.

Shrtmati Tarkeshwari Sinha: May 
I know whether the U.N.E.S.C.O. have
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cent here some of their escperts to 
^ve this system of education, and if 
60, how many?

Shri A. P. Jain; The UNESCO is 
sending one foreign expert and two 
Indian experts are going to be em- 
j)loyed.

Slmtmati Jayashit May 1 know 
the period for which the trainmg is 
jjiven?

Sbri A. P. Jain: Nine months.
Shri T. S. 3 . Ghettiar: Will this 

<;entre be working for only one year 
or for two or more years?

Shri A. P. Jain: It has been started 
and I hope it will continue.

Shrimati Renu Chakravartiy; Does 
the Government contemplate employ
ing them as teachers In the special 
subjects—what is the object?

Shri A. P. Jain: The primar/ ob-
iect of giving training is to 
train personnel for emplojrment 
with the UNESCO from countries 
other than those receiving technical 
assistance in fundamental education. 
Besides that, if any student shows a 
special aptitude, he may be given fur
ther specialist training in fundamen
tal education or, in exceptional cases, 
he may be employed for giving prac

tical training for junior specialist 
courses in international projects of 
liindamental education.

UNESCO
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Shri Pitnnoofle: :Have the Govern

ment or the UNESCO undertaken to 
employ these students when once 
they are trained, or are they going to 
be enlisted into the army Of the un* 
employed?

Shri A. P. Jain: Surely, nobody is 
receiving training to be enlisted in 
the army of the unemployed.

Shri Punnoose: May I know whe
ther the Government of India or the 
UNESCO has undertaken the employ
ment of these people after they are 
trained?

Mr.. Deputy-Speaker: Why Bhould
hon. Members add on ironical ques
tions? Hon. Members only want te 
elicit answers. Ironical expressions 
may be avoided. Naturally, the 
Ministers are unwilling to> answer 
such questions. Hon. Member only 
wants to know whether there is any 
arrangement by which these people can 
be absorbed in the public services.

Shri A. P. Jain: I have already 
answer^ that question in reply to 
the question put by Mrs. Renu 
Chakravartty,
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Shri Madiah Gowda: May I know
how many trainees will be selected 
from India?
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Shrl A. P. J»!iV Two. The Com
mittee will be set up by the Goveni- 
ment of India on whose recommen
dation the final selection will be made 
by the UNESCO.

Shri Achuthan: May I know whe
ther the trainees will be attached to 
XXDtversitieg or the secondary schools
lor training?

Shri A. P. M n: I have abready 
answered that question.

I n c o m e - tajc E v a d e r s

♦1018. Dr. M. M. Das: Will the
Minister of Finance be pleased to 
state:

(a ) whether G overnm ent have finally 
decided the question of disclosing the 
nam es of the Incom e-tax evaders at 
recom m ended by the Incom e-tax In
vestigation Com m ission: and

(b) if so, when the names are going 
to be disclosed?

The Deputy Mtnister of Finance 
(Shri M. C. Shah): (a) and (b). 
Under the existing law no such dis
closure IS permissible. The question 
whether the law should be amended 
or not has not been finally decided.

Dr. M. M. Das: In view of the fact 
that the Income-tax Investigation Com
mission made their recommendation in 
the year 1951, what are the reasons 
lor Government taking so much time 
to decide the questi-on finally as to 
whether the law should be amended 
if necessary, or not?

Shri M. C. Shah: In the year 1951, 
in the Income-tax Amending Bill, this 
provision was made. It lapsed. And 
later on, we had to put in an amend
ing Bill which was not controversial 
so as to get it passed immediately. 
So, this has not been taken up.

Kiunari Annie Mascarene: May I
know, Sir, in how many cases action 
•has been taken against evaders dur
ing the year 1952-53?

Shri M. G. Sbih: Whenever we find 
Hiat some income was concealed and 
it was found out, then, all penalties

as provided for in the Aqjb 
levied.

Mr. Deputy-^Speaker: She wants to 
know the number of cases where 
action has been taken.

Shri M. C. Shah: It will be very 
difficult to give the number because 
it will involve great labour to collect 
the figures.

Knnurl Annie Mascarene: What is 
the number for 1951 to 1952?

Mr. Depaty-Speaker: Those cases 
which have come up before the Inves
tigation Commission? Now the ques
tion relates to the Inceme-tax Inves- - 
tigation Commission.

The question relates to generally 
Income-tax evaders. Does not the 
hon. Minister know the number of 
cases disposed , of during the last 
year?

Shri M. C. Shah: I have got the 
number of cases disposed of till now: 
settlement cases plus disposal cases.
Tkat eomm to about 808. In 
settlement caaea penaltiei aa recom
mended by the Commission were 
levied; also in the Investigation cases 
numbering 178, penalties as recom- 
m^ded by the Commission were levied*

Dr. M. M. Das: In reply to a ques
tion, the hon. Minister said that in 
the previous Income-tax Amending 
Bill that had been intiroduced in this 
House, this provision for the disclo
sure of names of the tax evaders was 
there, but in the second Amending 
Bill which was passed in this House, 
this provision was omitted. What 
were the reasons for omitting this 
particular provision in the second 
Amending Bill which was passed in 
this House?

Shri M. C. Shah: I have alreadŷ  
stated that the second Amending Bill 
was to be non-controversial in order 
to get it passed through both the 
Houses and therefore this was kept 
over for a comprehensive Bill to be 
introduced at a later stage.

Shri S. V. Samaswamy: Could we 
have State-wise distribution  ̂of these- 
Income-tax evaders?




